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Mr. Deputy-Speaker: The bell is 
bei-ng rung. 

Some Ben. Members TOSe-

Mr. Deputy-Speaker: Hon. Members 
may resume their seats. There is no 
quorum, and therefore thcre is no 
House. Therefore they cannot speak 
now. 

There is no quorum. So the House 
will stand adjourned till 2 P. M. 

13.18 hrs. 
The Lok Sabha Te-assembled at 

Fourteen· of the Clock. 
15 hrs. 

The Lok Sabha Te-Assembled at 
fifteen of the Clock. 
[MIl.. DEPUTY-SPEAKER in the ChaiT] 

RE QUORUM 

Mr. Deputy-Speaker: Shri Radhelal 
Vyas. 

Shrl Barf Vishnu Kamath 
(Hoshangabad): Before we begin, may 
I raise a point? It was, if I remem-
ber aright, the first Speaker of free 
India's Parliament, Shri Mavalankar, 
who ruled more than once that the 
work of Parliament should take pre-
cedence with Members of Parliament 
and even if there was a sitting of some 
party or any committee during the 
hours of sitting of the House, Mem-
bers should give precedence to the 
work of Parliament and not to the 
extraneous committee or party meet-
ing. Here, because of some reasons-
I do not know what the reasons were-
because of a party's meeting so I am 
told-two precious hours of parlia-
mentary time have been wasted-by 

a meeting called by the Members on 
the other side. It is wholly impro-
per, wholly irregular and wholly de-
trimental to the growth of parlia-
mentary democracy that this kind of 
party meeting should get precedence 
over parliamentary work. 

Shri Tyagi (Dehra Dun): There 
was an old standing clilnvention and 
practice in this House that during the 
lunch hour, quorum was never chal-
lenged. What has happened today is 
surprising. We were all under the 
impression that betwecn 1 and 2 
quorum was never challenged. It is 
surprising that the Opposition gives 
up all those conventions and chal-
lenges the quorum in this manner. 

~T ~S.1f l<i~: (~): 
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ShrimaU Yashoda Reddy (Kurnool): 

Just as it is the duty of the Congress 
Members to maintain quorum, it Is 
equally the duty of the Members on 
the other lIide also to maintain it_ 

'''IT ~"6t:1f m.", : ~;urm q 
it ~ I ~ ~T ~~T lin' qm 
~~ 
ShrimaU Yashoda Reddy: First of 

all, between 1 and 2.30, thcre was a' 
sort of convention that the quorum 

• At 14-00 hours quorum bell was ru ng. No quorum was made, and at 14-03 
hours, quorum bell was rung again and no quorum was made. The Secre-
tary informed the Members present as follows:-

"There is no quorum. So the House cannot meet. We cannot start tlhe 
House till there is quorum. The Deputy-Speaker ha.s directed that the 
House will meet at 3 P.M." 
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bell would not be rung. If raised the Question of quorum-~ 

Re. Quorum 

h had within its rights in pointing out cer~· tlhe Opposition Members W 0 no 
other work . . . (Interruptions), if all tain obvious irrelevancies, certain 
of them had been doing their duty non-conformity with the rules of pro-
within Parliament and were inside the cedure and all the rest of it. Every 
House, the question of quorum would time this matter has been raised by a 
not have arisen. Member of the Opposition or by a 

Member of the governing party, the 
Shri H. N. Mukerjee (Calcatta- Chair has ruled that as long as this 

Central): It was verY disturbing to convention stands, he is not going to 
discover, as some of us did, llhat for adjourn the House between 1 and 2.30. 
some peculiar reason, the House rose I do not know who was in the Chair 
for a particular period. It has never at that time. I do not know why the 
been our experience that between 1 Chair gave this direction in regard to 
and 2'30 the House was adjourned for adjournment. But it does seem 
lack of quorum, and we have develop- most extraordinary that this House 
ed a convention, whether we like it or rose for no understandable reason, and 
not that between those hours, the the entire time-table is upset. So 
Hou'se would not be adjourned on ac- 'f u have be wal'tl'ng for so many 0 s en 
count of lack of quorum, whet,;~er a long in order to take part in the dis-
Member raises that question or not. cussion on the Preventive Detention 

I say this because my hon. friend, Bill, for instance. 'So we have to fash-
Slhri Kamath, himself insists over and ion our routine, our time-table, ac-
over again, and very rightfully, on a cording to the exigencies of the parlia-
certain measure which might be on mentary situation. But we do have 
the anvil in regard to the quorum some expectations of courtesy from 
being defined in a more consistent the Mihister of Parliamentary Affairs 
way, consistent with the Constitution. so that we could know when a matter 
We have not done so; Government has is going to come up. 
made nO effort in that direction. Gov- By this kind of practice which the 
ernment and the rest of us are party ruling party has started, today the 
to a convention which we have been entire time-table of the House is liable 
observing that between 1 and 2' 30 to be upset at any point of time in 
this House does not adjourn, but for order to satillfy the whim or caprice 
some mysterious reason, the House of some Members of the ruling party_ 
did adjourn. But the reason did This is a matter which is very seriou_, 
not remain mysterious when we which goes against the grain of par-
disovered that the majority party liamentary decency. I do wish the 
was having a meeting some- Minister at Parliamentary Affairs 
where in this building. This is con- gives an explanation. I dO not imag-
tempt of Parliament, this kind of ine what satisfactory explanation can 
manipulating the hours of sitting of possibly be forthcoming. But even so, 
this House in order to enable the he owes it to the HOuse to say how 
members of the majority party to it happened and then give us some 
meet in their own miserable conclave satisfaction. 
rather than in Parliament. This is The MlDlster of Parliamentary 
something which is absolutely d~tri- Mail'll (Shrl Satya Narayan Sinha) ~ 
mental to any kind of rational parlia- The last speaker himself said that there 
mentary convention. I do not under- has been III. convention which We have 
stand why this thing has been per-been following that between 1 and 
mitted to be done. 2.30 the HOuse would not adjourn for 

Shri Tyagi takes cover under the want of quorum. We were also under 
plea that it was the Opposition which that impression. Otherwise, uur MC'm-
made a mistake by sUigesting it. But bers would not have been absent: at 
the Opposition here--I do not know least we would have left as mll117 
which Member of the Opposition Members as would form a quorum. 
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[Shri Satya Narayan Sinha] 
But as he himself says, some myste-. 

rious thing happened. I do not know 
who adjourned the House and why it 
was done. So long as the convention 
was there, we were all under the 
impression that quorum could not be 
challenged during those hours. Other-
w~se, we would have never allowed 
all our Members to go to some party 
meeting, or we would not have called 
such a meeting. We were under that 
impression that no quorum would be 
demanded or asked. Therefore this 
thing happened. ' 

We adjourned to meet at 2 P.M. At 
2 P.M. some of our friends opposite 
were standing in the Lobby. We could 
have formed a quorum. But to my 
great surprise--I do not know how-
they said "We are not going to oblige 
you; we are not going to hold the 
baby; so long we have been holding 
the baby on your behalf". If all those 
Members had obliged us, they could 
have come into the House and the 
House need not have been adjourned 
till 3 P.M. becausp som" of the Mem-
bers on this side plus those Members 
who were standing in the Lobby could 
together easily have formed a quorum. 
But they did it deliberately perhaps to 
show us in this position so that they 
may be able to condemn us. 

Shri Bari Vishnu Kamatlt: On a 
point of clarification. He has made 
some mis-statements about the conven-
tion. This was adopted, I think in 1953. 
Since then much water has flowed 
down the Yamuna. In 1955, this 
matter was raied by me and Shri 
Mavalankar advised Government to 
bring forward a Bill to amend the 
Constitution. Now 'Sir, a little while 
ago, the Deputy C.hief Whip of the 
Congress Party handed me a copy of 
the ruJ.es of procedure in the House 
at Commons, but as I told him earlier, 
unfortunately or fortunately for us, we 
have a written Constitution; Britain 
has no Constitution at all. Unfortu-
nately again-doubly unfortunately-
w.e have inserted a provision with 
regard to quorum in ·the Constjtution 
itself, which need not have been done. 

We have taken an oath of loyalty 
to the Constitution here and we are 
bQ).md to uphold its provi"ions. Arti-
cle 100 (4) of the Constitution says: 

"If at,any time during a meeting 
of a House there' is no quorum, it 
shall be the duty .... "-

there is no question of any convention; 
"it shall be the duty- . 

"of the Chairman or Speaker, or 
person acting as such either to 
adjourn the House or to suspend 
the meeting until there is a quo-
rum". 

It is absolutely mandatory, absolutely 
unambiguous. No convention can 
override the provisions of the Consti-
tution. I do not know whether it was 
raised in the second Lok Sabha, but in 
the third Lok Sabha for the last one 
year or so I haVe been raising this 
point. The Speaker has advised them 
.once, twice, thrice, umpteen times 
to bring forward a Bill, but th.!y have 
refused to do so, committed contempt 
of the Speaker and his directions, 
treated his directions with contempt. 
They haVe no desire to do it, they 
refuse to bring forward a Bill, and 
yet they want. us, who have taken an 
oath of loyalty to the Constitution to 
abide by an unconstitl!-tional con~en­
tion. They may not respect the Cons-
titution, but we do. We abide by the 
oath' we have taken, they may not. 

Shri H, N. Mukerjee: The Minister 
of Parliamentary Affairs is welcome 
to haVe a fling at us, but the conven-
tion in regard to the quorum not being 
raised between 1 and 2.30 P.M. was 
due to the fact that Members have, 
after all, to eat, we cannot live on 
air, it was not due to the fact that the~ 
wanted to give an opportunity to parti-
cipating'r-litical parties to hold the;·r 
meetings during the interval. 

'IT ~~l7(1f,!t(I' (~) : ~­
~~, ;;ror~m~ itiiIR 
if ~ ~T 'if ~~...rr ~ lf~ 
~ m.: ;;ror <:) ~ 'fk'T ffi rIT wr.ft qJtf 
;it ~ ~ifT ~ ~ ~ I ~ 1I1f<'flrr-
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Mr. Deputy-Speaker: I am very 
sorry for the incident that has hap-
penned. A convention is a convention 
only as long as it is observed, and so 
when the quorum is challenged, I 
have no option but to adjourn the 
.House if there is nO quorum. I was 

1752(Ai) LSD-5. 

Third Five Year Plan 
in the Chair when the House was ad-
journed, and according to the Consti-
tution, I had to adjourn the House. 

In fact, this point was raised on 
22nd Novemberp 1963. Shri Kamath 
raised an objection, and it reads: 

"Shri Hari Vishnu Xamath: He 
has not said anythinl about the 
Anti-Quorum Bill. 

Mr. Speaker: Therefore, the 
hon. Member is free. He has thrown 
a challenge that:if the Bill is not 
brought 'before the session ex-
pires, he will not be bound by the 
unconstitutional convention as he 
called it. He can execute that." 

It is implicit that when there is no 
quorum, there is no option but to 
adjourn the House, and I had to ad-
journ the House till 2 O'Clock. At 
2 O'Clock the bell was rung twice, but 
the House could not meet for want of 
quorum. I hope such things will not 
occur in future. 

15.14 hrs. 

MOTION RE: REPORT ON MID· 
TERM APPRAISAL OF THIRD 

FIVE YEAR PLAN-contd. 
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